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counsel for the applicant and Mr M.K.
Mazumdar, 1learned <counsel for the

respondents are present.

On the plea of Mr M.K. Mazumdar,
learned counsel for the respondents
four seeks time is allowed for filing
reply. List on 3.2.2005 for filing
reply. Status quo order dated 25.11.04
shall continue till next date.
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.10f1.2005 Written statement has been filed.

A

The applicant may file rejoinder, if any.
List on 3.2.2005. Status quo order dated
©25.11.2004 shall continue till next date,

Member (A)'



) CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH \I\

' ' Original Application Nos. 0.A.268/04(M P.127/04), 269/04(M.P.129/04),

- 270/04(114/04), 271/04(M.P.134/04), 272/04(M.P.131/04), 273/04(M.P.120/04),
274/04(M.P.128/04), 275/04(M.P.130/04), 276/04(M.P 135/04), 277/04(M.P.117/04),
278/04(M.P.118/04), 279/04(M P 116/04), 280/04(M P.133/04), 281/04(M.P.115/04),
282/04(M P 132/04), 283/04(M P 124/04), 284/04(M P 121/04), 286/04(M P.126/04),
287/04QML.P 122/04), 288/04(M.P.119/04), 289/04(M.P .136/04), 290/04(M P.159/04), .

; 201/04, 202/04(M P .137/04), 293/04(M P 163/04), 294/04(M.P.160/04),

! 295/04(M P.138/04), 206/04(M.P.161/04), 297/04(M P 164/04), 298/04,

! 299/04(M P 157/04), 300/04(M.P.139/04), 302/04(M.P.158/04), 303/04(M.P.162/04),

| 304/04(M.P 140/04), 305/04(M P 141/04), 306/04(M P 123/04), 307/04(M P 125/04) and
313/2004. ‘

Date of Order : This the 16" day of February, 2005."

THE HON’BLE MR. M.K. GUPTA, JUDICIAL MEMBER.

THE HON’BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER

1. O.A. No. 268/2004 and M.P. 127/2004

Mrs. Biraja Mishra

Wife of Ashok Kumar Mishra
Principal, Kendriya Vidyalaya
Happy Valley

Shillong.

2. O'A.No.269/2004 with M.P. 129/2004.

Shri Ashok Kumar Mishra

Son of Shri Bhahaban Mishra
Principal, Kendriya Vidyalaya
EAC, Upper Shillong, Shillong.

3. 0.A. 270/2004 with M.P. 114/2004,

Smti. Ina Baruah

Daughter of Late Munindra Nath Gogoi, TAS,
Sundarpur Zoo Road,

P.O. &P .S. - Dispur, Guwahati - 5.

4. O.A. 271/2004 with M P. 134/2004.
Shri Ashok P
Son of Late Sri K.S. Paramu Pillai
Principal, Kendriaya Vidyalaya, AFS,
Jorhat, Assam.

Y 5. 0.A. 272/2004 with M.P. 131/2004.
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-4OA 275/2004thhMP 130/2004‘

Shri Amit Tripathi

Son of Shri Debabrata Tripathi
Principal, Kendriya Vidyalaya
Tura, Garo Hills, Meghayalaya.

OLA. 273/2004 with MP. 120/2004.
Shn Ranjlt Kumar Sinha

Son of Shri Tej Kishore Prasad Smha
Prmmpal Kendriya Vidyalaya, AFS,

,'Bor]har Guwahati, Guwahati - 17.

O.A. 274/2004 with M.P. 128/2004.

Sri Chandra Kumar Ojha
Son of Sri Shakti Kumar Ojha
Prmcxpal Kendriya Vidyalaya

: HPCL"Jaglroad Morigaon, Assaxn' -

T
}r'r-" -

Sri Janaklranjan Dash : R
Son of Late Mayadhar Dash - .

Prmmpal Kendriya Vidyalaya, AFS,
ngaru Kamrup, Assam

OA. 276/2004 Wlth MP. 135/2004.

L sri &c Agarwal, .
" Son of Late Roshan lal Agarwal B
-~ Pr mmpal Kendriya Vidyalaya, ;

10.

11.

12.

ONGC, Jorhat.
Assam.

O.A. 277/2004 with M.P. 117/2004.

Shri K.S. Murali Krishna

Son of Shir K. Sankar Narayan
Principal, Kendriya Vidyalaya
No.1 Tezpur Assam.

0. A. 278/2004 with MP. 118/2004

Shn leamam Pany

Son of Late Murali Dhar Pany
Principal, Kendriya Vidyalaya *
Umroi Cantt.

Shillong, Meghalaya.

0.A. 279/2004 with MP. 116/2004

' ,Stfi Gbna_Rama Rao
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13.

14.

15.

16.

17.

18.

19.

Son of Shri Giona Raghupati Rao
Principal, Kendriya Vidyalaya,
Missmari, Sonitpur, Assam.

O.A. No. 280/2004 with M.P. 133/2004

Shri Vijay Prakash Mishra,
Son of Shri Sadafal Mishra
Principal Kendriya Vidyalaya,
RRL, Jorhat

Assam.

0.A. 281/2004 with M.P. 115/2004.

Shri Vijayakumar M. Karkal
Principal, Kendriya Bidyalaya,
Lokra

District — Sonitpur, Assam.

0.A. 282/2004 with M.P. 132/2004.
Sri A. Jyothy Kumar

Son of Sri A.A. Nayar

Principal, Kendriya Vidyalaya,
Tenga Valley, ‘

West Kameng, Arunachal Pradesh.

0O.A.283/2004 with MP. 124/2004.

Shri D.C. Chattopadhyay
Principal, Kendriya Vidyalaya
Panbari, Dhubri

Assam.

O.A. 284/2004 with MP. 121/2004

Sri Ranjan Kishore

Son of Late Siya Saran Verma,
Principal, Kendriya Vidyalaya,
Kokrajhar, Assam. :

0.A. 286/2004 with M.P. 126/2004
Smt. Pathamitra Basu

Daughter of Late Priyabrata Ghosh
Principal, Kendriya Vidyalaya,

NEPA, Barapani, Shillong, Meghalaya.
0.A. No. 287/2004 with M.P. 122/2004

Shri Arpal Singh Bhati
Son of Late Hanwant singh Bhati
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20.

21.

22.

23.

24,

25.

26.

Principal, Kendriya Vidyalaya
NERIST, Nirjuli, Arunachal Pradesh.

O.A. No. 288/2004 with M.P. 119/2004

Smt. Bandana Mohanty

_ Daughter of Sri Hare Krishna Mohanty

Principal, Kendriya Vidyalaya
No. 1 Itanagar, Arunachal Pradesh.

O.A. No. 289/2004 with M P.136/2004

Sri Devendra Kumar Dwivedi

S/O Chandra Bali Dwivedi
Principal Kendriaya Vidyalaya
Duliajan '
Dist. — lerugarh (Assam), 786602

0.A. 290/2004 with M P. 159/2004

Mr. V. Sivaji

S/o ~ Venkatraman

Principal Kendriya Vidyalaya
Karimganj, Assam.

O.A.291/2004 .

NM Varadharajulu

Son of N. Munuswamy Naidu
Principal, Kendriya Vidyalaya
Air Force Station chabua,
District ~ Dibrugarh, Assam.

0.A. 292/2004 with M.P. 137/2004.

Sri Bhai Keshav Narasinha

S/O Narasinha Bhat
Principal Kendriya Vidyalaya
Namrup.

0.A. 293/2004 with MP. 163/2004,

Sri Gobind Prasad Saini

S/o CL. Saini .
Principal, Kendriya Vldya.laya,
ONGC Nazira.

O.A. 294/2004 with M.P. 160/2004

Sri Sri Sojan P John

S/o P.V. Johan

Principal, Kendriya Vidyalaya,
Hijuguri Colony Tinsukia.
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27.

28.

29.

30.

31.

33.

34.

O.A. 295/2004 with M.P. 138/2004.

Sri P.C. Ratha,

Son of Mr. Rama Chandra Ratha
Principal Kendriya Vidyalaya
Kunjaban, Agartala.

0.A.296/2004 with MP. 161/2004

Sri K. Lakhmipathi

Son of Mr. E. Kothandapani
Principal, Kendriya Vidyalaya,
K.V. Project Sewak, C/o 99 APO.

0.A. 297/2004 with M.P. 164/2004

Sri Md. Shabidur Rahman

S/0 Sh. Abdul Rashid
Principal, Kendriya Vidyalaya
ONGC, Sibsagar. =

0.A. 298/2004.

Sri BXK. Pradhan

S/O Mr. GM. Pradhan
Principal Kendriya Vidyalaya
Kailashahar, North Tripura.

0.A.299/2004 with M.P. 157/2004

Sri E. Ananthan

Sfo — Ellappa Naidu

Principal, Kendriya Vidyalaya,
Tarapur, Silchar,

0.A. 300/2004 with M.P. 139/2004

Sri S. Sarangi

Son of Sri M.D. Sarangi
Principal Kendriya Vidyalaya
ONGC, Agartala.

0.A. 302/2004 with M.P. 158/2004
Sri Radha Gobinda Das

Son of Late Sarat Narayan Das
Principal, Kendriya Vidyalaya

Zakhama, Dist. - Kohima, Nagaland.

0.A.303/2004 with M.P. 162/2004

Sri P.C. Mahapatra
S/0 Sri S.B. Mohapatra
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35.

36.

37.

38.

30.

Prin¢ipal, Kendfiya Vidyalaya
64 Bn. BSF, Jaraitola, Cachar, Assam.

0.A304/2004 with MP. 140/2004

Sri B. Bvijaya Varma

S/o B.Kannayya Raju
Principal Kendriya Vidyalaya
Tuli.

0.A. 305/2004 with M.P. 141/2004
Sri Dayaram Yadav

Son of Lt. R.C. Yadav
Principal, Kendriya Vidyalaya

Kumbhlrgram (AFS), Dist. ~ Cachar, Silchar.

0.A. 306/2004 with M.P. 123/2004

Sri R.S. Ramanujam,

Son of Sri Srinivasan R.
Principal, Kendriya Vidyalaya
New Bongaigaon, Assam.

O.A. 307/2004 with M.P. 125/2004
Sri K. Sreenivasan,

Son of Kalyanasundaran R
Principal, Kendriya Vidyalaya
ARC, Doomdama, '
Tinsukia, Assam.

O.A.313/2004 .

Sri Mandem Krishna Mohan
Son of Mr. M. Munaswamy
Principal, Kendriya Vidyalaya, .

GC CRPF Lang]mg, Imphal, Mampur- 795113

(A

. .Applicm:xts

By Advocates S/Sn A .CBuragohain- & NBorah for SI.No.1 to 20 and S/Sn ADasgupta
& K Bhattacharya for S1.No. 21t039.:

- Versus—

Chairman,

Kendriya Vidyalaya Sangathan,
18, Institutional Area,

Shaheed Jeet Singh Marg,

New Delhx

Kendnya Vidyalaya Sangathan i .
Represented by the Commnssnoner KVS
18, Ingtitutional Area, '
Shaheed Jeet Singh Marg,

‘a
I
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New Delhi-110 016.
Through its Chairman

3. Assistant Commissioner
Kendriya Vidyalaya Sangathan
Guwabhati Regional Office, :
Maligaon, Guwahati-12. ... Respondents

(By Advocate Sri M.K. Mazumdar, KVS Standing Counsel)

ORDER(ORAL)
SHRI M.K. GUPTA, MEMBER (J):

Rejoinders have been filed in each case, which are taken on record. With
the consent of parties, we have taken up the cases for final hearing at admission stage.

2. Since the question of law involved in these 0.As is identical, we proposé |
to dispose of the abovesaid 39 O.As by this common order.
3. The applicants were appointed as Principal in different Kendriya

Vidyalayas. One set of the said applicants had been appointed as Principals on regular

basis and others had been appointed on deputation/ad hoc basis. Their grievance is
cammon. q
4. By m;ad present O.As they seek setting aside of the decision of the
Chairman, Kendriya Vidyalaya Sangathan whereby directién had been given: to
Commissioner, Ker}driya Vidayalaya Sangathan, to cancel or terminate their appointment
to the post of Principal, KVS and also quashing such decision which culminated in

termination order dated 18.11.2004 passed by the Commissioner, KVS.
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5. It is an admitted fact that as far as the question of valrdlty of orders passed ’

H

in individual case vide order dated 18. 11 2004 by the Commrssmner, KVS 1s concemed,
the same had been the subject matter before the Principal Bench of this Tnbunal in O.A.

No.281/2004, Mrs. Radha G. Knshan&Ors Vs, KVS & Ors. decided on 21 '12 2004 o

6. - After considering the nval contentlons of the partxes as well as' noticing .

catena of Judgements by the Hon’ble Supneme Court on various issues mcludmg the
S SN
mandate of the principle of natural justlce etc the aforesaid termmatlon order dated

18.11.2004, which is common to all 'applicants in present O. As as -wellt-as in the O.A
before the Principal Bench, was quashed and set aside on the ground that when Rules and
Regulations confer particular power on an authorrty only, the sald authonty should
exercise the same rather than act on. 1. the du'ectrons of another, rnay beqtihe .supenor |
authority. The Principal Bench noted that Commissioner, KVS in hrs un;upgned order
had specifically stated that : “the undersrgned has been directed by the Chauman, KVS to
cancel the Appointment Order...... »_Similarly, the Co-ordinate Bench in para 34 of the
said judgement observed that: | : ' | | R 4 |

- ““Ordinarily when the: persons who had been appomtedé ' n regular
basis as Pnnclpals have a vested right as. accrued in. normal

‘circumstances and they should have been gwenta chanoeito explam ik B

and thereafter taking stock of the totality of facts, an order could be- -
passed pertaining to if they could be reverted to-the: lower _post or
note.”

At the same time the Bench added that their aforesaid expression should be treated as

opmlon on ments The Co-ordmate Bench also ruled that: “In all fmrness, the appllcants

1

e
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* following conclusion:

9 . J
N " \
could have been given opportunity to explain in this regard, particularly to those who
hav§ been regularly appointed.” |
7. After noticing various judgements, the Principal Bench also recorded the

«S0.  These facts which we have analysed, clearly indicate hat so |

far as the post of the Principal is concerned, the appointing | . -

authority is the Commissioner of KVS and he is. also the
disciplinary ‘authority to impose all penalties.. - So far as the
Chairman is concerned, the powers are circumscribed by the Rules
that have been framed. It does not give him the power to remove
the concerned persons as against the requirement of the rules. It is
true that under Rule 25 to which we have referred to- above, the
Chairman can exercise such powers as may be delegated by the
Sangathan or the Board. But our attention has not been drawn to
any such delegation of power by the Sangathan or the Board by
amending the relevant rules conferring the powers of .the
appointment and of the disciplinary authority or any such other
power which is vested with the Commissioner of KVS.

51.  Once it is clear that the order has been passed on the
dictate of the Chairman and not by the Commissioner applying his
own mind as is clear from the tenor of the order, the orders in both
the cases, on this ground, are liable to be quashed.” - '
8. A close perusal of the aforesaid order passed by the Principal Bench
would show that certain other obsefvations Wem also made, which we are not repeating
here except to reiterate. We as a Cb—ordinate Bench are bound tovfollowthe sald
precedent as held by the Hon’ble,lSupreme Court in S.I. Rooplal and Another vs. Lt.| -
Governor through- Chief Secretary, Delhi and Others, AIR 2000 SC 594. 1t ié pointed out
by learned counsel for the applicants that the Writ Petition (Civil) No.29-32 of 2005 as

preferred before the Delhi High Court, wherein the validity of the said order had been




/3 10 | | | ﬁ;

questloned Vide judgement dated 25.1.2005 the High Court of Delhi maintained the

order passed by the Principal Bench i m s0 far as the termination of the Pnnclpals on the. .

dlctate of Chmrman, KVS. As far as, the other questlon relatmg to. declaratlwn;that thje ,%
RO LR

,petmoners were direct recruits on the post of Prmctpal in KV and were tltled to be \,g
r: ; : ii ’ Z‘

absorbed against their vacancies, it was not declded and the issue was remanded to the

Tribunal for adjudication. . - -

9. <+ We may note that in all ‘the O.As the order dated 18.11 2004 was ﬁled
subsequently byway of various Misc. Petitions filed which have also been taken up along

_with the O.As

10. Following the ratie vand the dicta laid -down in the aforementioned
judgement we allow the present 0.As and quash order dated 18.11 2004 passed by the
Commissioner, KVS terminating the services of the appllcants on the dlctate of
Cha:rman, KVS, with liberty to the respondents to take actxon in aecordance thh rules -

and law as held in para 52 of the aforesald order passed by the Pnnclpal Ben’ h -

e ' | Sdi/mamaaa(a,éﬁ

sq/mamazﬁ(“;qf
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- District: - Silchar Guwshati Bongh

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH, GUWAHATI
{An application under section 19 of the Administrative Tribunal Act,

1985)

Original Application No. &% D ... 01 2004

V SIVAJI
-...Applicant
- -VS-
- The Union of India and Ors.

....Respondents

P
SYNOSIS
RRATALSA

The applicants submit that the ;ecmitnient rules provide for method of
recruitment to the post .of Principal by direct recruitment or by promotion or
by f};eputatiarl / transfer and 66.2/3% is by direct recruitment on the basis of
all India ad’vertis’ement and 33.1/3% by promotion. On such recruitment the
period of probation is for two years and thé academic qualifications required
for the post of Principal is Masters Degreg from recognized university with
at least458% marks in aggregate and B.Ed or equivalent teaching degree.
The working experience required is the person holding :analoéo&s post or
posts of Principals in the grade of Rs. 10000-15200 or Vice Principals /
Asst. Educatiég Officers in pay scale of Rs. 7500-12000 with six years
service in the aforesaid gra(ie or persons holding Group ‘B’ posts of the

posts of PGTs or Lecturer in the pay scale of Rs. 6500-10500 or equivalent



with atleast 10 years regular service in the aforesaid grade. The age limit for
direct tecruits is 35 — 50 vears relaxable upto 5 vears in the case of
emplovees of Kendriya Vidyalaya Sangathan and age relaxation for SC/ ST .

and other categories as applicable under the Government of India Rules.

The applicants submit that as per the existing recruitment rules, the
applicants are entitled for holding the post of Principals since they are the
persons holding Group ‘B’ paﬁsts or posts of PGTs or Lecturer in pay scale of
Rs. 6500-10500 or equivalent with atleast 10 years regular service in the
aforesaid grade. As per the amended rules since in the year 2000
recruitments were conducted evéry year Similar is the case of the other

applicants, who were recruited pursuant to the notifications issued from time

to time during the period 2000 — 2004. All the applicants have cleared the

screening test conducted successfully with merit and pursuant to the passing
of the screening test, the applicants were called for the interviews and only
thereafter qualifying in the interviews, they were offered the post of

Principal.



District: - Silchar

- BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAUHATI BENCH, GUWAHATI

(An application under section 19 of the Administrative Tribunal Act,

1985)
o R0
Original Application No...............0f 2004
V SIVAJI
-VS§- '
The Union of India and Ors.
INDEX

SL. No. Particulars Annexure

1. @zwﬁj A@%ﬁaﬁw

, _
3 ﬂ’hr\omm-( ~
4 Anagn e - 2 —
S . Anruxwie -2 —

...Applicant

...Respondents

Page No.
[—10
I
12 -1 3
M-8
| 6-1F
(€-19

2 |

Filed by
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District: - Silchalf

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BENCH, GUWAHATI

(An application under section 19 of the Administrative Tribunal Act,

1985)

II.

I1L

| 290
Original Application No...............0f 2004

PARTICULARS OF THE APPLICANT

MR. V. SIVAJI
S/O VENKATRAMAN

Principal Kendriaya Vidalaya,

- Karimganj, Assam

PARTICULARS OF THE RESPONDENTS

I

’,

Union of India,
Through the Seczetary to the Govt. of India, Ministry ‘of Human
Resource Development, Central secretariat, New Delhi.
Kendriya Vidalaya Sangathan,

18, Institutional Area,

Shaheed Jeet Singh Marg,

New Delhi, Through its Commissioner.

Assistant Cdmmissioner,

Kendriya Vidalaya Sangathan,

Regional Office, Silchar.

PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE.
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The applicants declare that a,ggﬁeved by the .action of the respondehts
in canceling the appointment of the applicants as Principles of
Kendﬁya Vidyalaya Sangathan on an erroneous ground of violation of
Rules and Constitutional Provisions on equality of oppottunity
without affording an. opportunity the present O.A. is filed seeking for

arelief of continuing the applicants as Principals

Iv. JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter of the . present
application is within the jurisdiction of this Hon’ble Tribunal.

)

V. LIMITATION.

The applicant declares that the present application is within the
limitation prescribed in section 21 of the Administrative Tribunal Act,
1985.

VI. FACTS OF THE CASE.

A\. The applicants submit that the recruitment rules provide for
method of recruitment to the post of Principal by direct recruitment
or by promotion or by deputation / transfer and 66.2/3% is by

" direct recruitment on the basis of all India advertisement and
33.1/3% by promotion. On such recruitment the period of
probation is for two years and the academic qualifications required
for the post of Principal is Masters Degree from recogmzed
university with at least45#% marks in aggregate and B.Ed or
equivalent teaching degree. The working experience required is
the person holding analogous post or posts of Principals in the
grade of Rs. 10000-15200 or Vice Principals / Asst. Education
Officers in pay scale of Rs. 7500-12000 with SiX. years service in

the aforesaid grade or persons holding Group ‘B’ posts or the posts
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rof PGTs or Lecturer in the pay scale of Rs. 6500-10500 or

equivalent with atleast 10 years regular service in the aforesaid

grade. The age limit for direct recruits is 35 — 50 years relaxable
upto 5 years in the case of employees of Kendriya Vidyalaya
Sangathan and age relaxation for SC / ST and other categories as

applicable under the Government of India Rules.

. The applicants submit that as per the existing recruitment rules, the

applicants are entitled for holding the post of Principals since they
are the persons holding Group ‘B’ posts or posts of PGTs or
Lecturer in pay scale of Rs. 6500-10500 or equivalent with atleast
10 years regular service in the aforesaid grade. As per the amended
rules since in the year 2000 recruitments were conducted every
year Similar is the case of the other applicants, who were recruited
pursuant to the notifications issued from time to time during the
period 2000 — 2004. All the applicants have cleared the screening
test conducted successfully with merit and pursuént to the passing
of the screeniﬁg test, the applicants were called for the interviews
and only thereafter qualifying in the interviews, they were offered
the post of Principal.

. The applicants submit that initially they were offered the post of

Pn'ncﬁpal on deputation basis (the word deputation is used as a
misnomer in the appointment letter by the fespondents since all the
applicants are the regular employees of Kendriya Vidyalaya
Sangathan .and the question of deputation does not arise) It is
pertinent to point out at this juncture that the appointments are
made only against a general vacancy and all the applicants belong
to the general category. As such the applicants humbly submit that
their appointment is done only against the general vacancies and in
the process the systé'm of reservation was not up.tef nor deviated
from the prescribed recruitment procedure. It is not out of place to
mention that at the time of initial recruitment after conducting of
screening test and interview, the respondent Sangathan has

followed all the rules and regulations with regard to the SC/St
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reservations. I submit that the Principals like the applicants were
also assigned their all India seniority.

. That applicants respectfully submit that the amendment of the
fecnﬁtment rules existing as on date were done pursuant to the 65™
Meeting of the Board of Govemors of Kendriya Vidyalaya
Sangathan on 19.03.1999 and the rules and regulations so amended
are not modified so far anv further. The applicants recruited
subsequent to the amended recruitment rules have put up
outstanding work and, they are discharging their duties to the
utmost satisfaction of their superiors. Thé Minister for Human
Resources Development is the Chairman of Board of Governors,
The Minister of State in the Ministry of HRD is the Dy. Chairman
and The Joint Commissioner (Admin) shall function as the
Secretary of the Board in his capacity as Ex-officio Secretary of
the Sangathan and the Board of Governors consist of other
members including Commissioner, KVS and two members of
Paﬂiament etc.

. As things stands such it has come to the knowledge of the
-applicants through the News papers and. one such news item
appeared in the Hindu dated 20.11.2004 under the ‘heading
“APPOINTMENT OF 300 PRINCIPALS CANCELLED”. The
applicants fall within the category of those appointments are
sought to be cancelled by the action of the Ministry of Human
Resources Development in a most arbitrary and illegal manner
under the guise that these appointments were made in violation of
Rules and Constitutional Provisions on equality of opportunity.
Such action was initiated bj Ministry of Human Resources
Development (MHRD for brevity) only with an intention to
unsettle the settled issues to somehow over rule the decisions of
the previous Government / Administration.

. The applicants submit that the applicants apprehend that they
would be reverted without giving an opportunity in terms of the

principles of natural justice and also in violation of all the norms
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angl protection available to the applicants as laid down in various
instructions and judicial pronouncements from time to time. It is
further submitted that confirming their apprehensions, the
respondents are going ahead in a frenzied spree of reverting all the
Principals recruited subsequent to the amended recruitment rules
which are in force as on date, including the applicants herein only
to please their political bosses.

That applicants submit that the order of reversion was already
issued to some of the Principals in many regions through out India
in violation of the principles of natural justice. One such order
issued at Delhi is filed herewith and the respondents are issuing
similar orders to all the applicants herein. It is submitted that non
of the applicants have been reverted so far by issuance of such
order and the balance of convenience for issuing interim order to
continue the applicants as Principals s in favour of applicants. In
the circumstances, the applicants have no other alternative or
equally efficacious remedy except to approach this Hon’ble
Tribunal in the exercise of its jurisdiction under section 19 of the

Administrative Tribunals Act, 1986.

GROUNDS.

a)

b)

The respondents ought to have given a reasonable opportunity
to the applicants before issuing any orders, which are adverse to
their service conditions and thereby violated t he cardinal
principle of audi altafem partem which is the basic tenet of
Administrative Law. |

The respondents ought to have seen that as long as the
recruitment rules are not amended the promotions given to the
“applicants cannot be withdrawn.

The respondents ought to have seen, that any amendment of

recruitment rules is prospective in nature and cannot be
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~permitted to be given a I'etrospecﬁve effect and therefore, even
the recruitment rules are amended / modified, the services of
the applicants cannot be disturbed.

. The respondents ought to have seen that all the applicants
belong to the general category and they were recruited only
against the general vacancies and are confirmed against the
general vacancies and as such their appointment cannot be
brought under any dispute.

The respondents ought to have seen that the Minister for HRD
18 only a Chairman of the Board of Governors and therefore,
acting alone he cannot over rule the decisions taken by the
Board of Governors in their 65" Meeting conducted on
19.03.1999. The respondents ought to have also séen that no
retrospective effect can be given to such an illegal and arbitrary
decision and dislocate the applicants herein.

The action of the respondents is arbitrary and violative of Art
14 of the Constitution of India wherein the right of equality
before law is provided. In the guise of protecting the equality of
opportunity the right available under Article 14 of the
| Constitution of the applicants is being disturbed. | | ‘
The respondents ought to have seen that Article 311 of the
Constitution of India provides for an elaborate procedure in the
event it has been decided to reduce him to a lower rank by
providing a reasonable bpportmlity of being heard and the
action of the respondent is inconsistent with the same and
therefore, the proposed action of the respondents is lable to be
held bad in law.

The respondents ought to have seen that the appointments of
the applicants were ratified by the Board of Governors in 65"
Meeting held on 19.03.1999 and therefore, the order of the
Chairman is illegal and the said order is proceeding on an
erroneous presumption and a rather misleading ground that the

appointments were done by the Commissioner and therefore,
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the Chairman has got the power to review the same. It is mot
respectﬁﬂl? submuitted and reiterated that the appoinmlents were
rabfied .. by the Board of Governors and as such the Chairman
being port of the Board 'of Governors, he alone cannot take

decision singly as Chairman without the convening of the

~ meeting of the Board of Governors. Moreover, assuming for a

moment but without admitting that the Board of Governors has
consented to the decision of the Chairman, .the game cannot be
given a retrospective effect to cancel the appointments givén to
the applicants.

The order that was proposed to be served on the app]ica:nté
makeé a very curious reading that since the initial appointment
itself is void abinitio and nom-est in the eyes of law and
therefore, the cancellation of the same without issuing show

cause notice is justified in law is a self serving statement to

justify their illegal and arbitrary act in canceling the rightful

appointment of the applicants.

The respondents ought to have seen that the applicants who are
recruited as per the extant regulations and having worked for
more than four years as Principals and having been regularized,
the propdsed office order is nothing but an attempt to deny the
principles of natural justice. The respondents themselves
offered the appointment to the applicants and the basic
minimum requirement 'of a reasonable opportunity being denied
to the applicants shows the vengeance that is bemg exhibited
towards them with utter disregard to their employees. |

The action of the respondents created severe damage to the
careers of the applicants, they could have applied in some other
organizations had they not been appointed as Principals in this
respondent-organization and it is now too late in their careers to
do the same, and irreparable damage that is being done by this
arbitrary and high handed action need to be given a serious
consideration by this Hon"ble Tribunal.

\ - S.\vadzt“
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1) The applicant may be permitted to urge other grounds at the
time of hearing. |

DETAILS OF THE REMEDIES EXHAUSTED

As applicants declare that in view of the urgency there is no other
alternative or equally efficacious remedy except to approach this
Hon’ble Triblinal in the exercise of its jurisdiction under section 19 of
the Administrative Tribunal Act, 1985.

MATTER NOT PREVIOULSY FILED OR PENDING WITH

ANY OTHER COURT.

X.

XL

The applicants declare that they have not filed any writ petition or
applicaticn before any other court or any bench of this Hon’ble
Tribunal nor any such application is pending before any them

regarding the subject matter of this O.A.

RELIEF SOUGHT

For the reason stated above, the applicants herein pray that this
Hon’ble Tribunal Iﬁay be ple;ased to call for the records pertaining to
the cann:éﬂation of the appointments of the applicants as Principals
and consequently direct the respondents to not to cancel the
appointment bf the applicants as Principals by declaring that they are
appointed as per the recruitment rules aﬁd to .pass such other or further

orders as it deems just and proper in the circumstances of the case.

INTERIM RELIEF IF ANY SOUGHT FOR

| Pending finalization of the O.A. the applicants herein pray that this

Hon’ble Tribunal may be pleased to direct the respondents to not to

cancel the appointments of the applicants and not to revert them as
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 PGTs as the balance of convenience is in their favour and pass such

other or further orders as it deems just and proper in the circumstances

of the case.

PARTICULARS OF THEPOSTAL ORDER

a/. IPO No. Date. For Rs.50/-
b. En\rélopes with acknowledgment

C. Vakalat

d.  Material papers as per index.

LIST OF ENCLOSERS

1.  Appointment letter 27.06.2001 -

2. Order dated 24.06.2002
3. Order dated 07.07.2003
4. Order dated 28.06.2004

‘P@Pext Nc‘h‘sﬂ‘cﬁ"“’" dtd (3922002
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VERIFICATION

I, Mr. V. Sivaji, S/O Venkatraman, aged about 44 yrs, by profession
service, resident of Karimganj, do hereby ‘\.-'eﬂfy that T am the applicant in
the accompanying application. 1 am- acquainted with the facts and
circumstances of the case. I hereby verify that the statements made in
paragraphs 1 to XIII are true to my knowledge and that I have not

suppressed any material facts.

ﬁ‘snd I set my hand in this verification today M?movember 2004, at

Guwahati.

V. Ciyor df\
| Signatur
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4. w4t de, therefore, requasbted that ..ghrl Vool
' L ... may please be relieved the ingt.
i v, nsiaqhaﬂr, o . A

s

CAoin Ot

{

£y

Tatest - by 30.6.2001, £ailing which 1t will be g

()

h&/she g not interested in this offzy and thiv o
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relieving, 1t may be  engured thal no dfmelel by
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application for the post  of Principal, hie s her
chall ztand terminsted.

Youra faithtully
w”” ’
(VLKL Guptas
C Agsistont Commnlszionel
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12.
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"/(C KENDRIYA VIDYALAYA SANGATHAN-iqi i,
- (Estt.II Section);;ﬁﬁ-kﬂ

~

7-04/2002.KVS(Estt.IT)

OFFICE ORDER

SR s e e

f&\ 18,§ihétitutionarf
Shahid Jeet Singh’iMarg;
New Delhi ~110016."

Daté!d;- 0?4%&09.& \i(

Area,

.....
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Approval of the  competent . authority' is " hereby "

REGION

- SHKI SG SHROTI
RANGAPAHAR

' SHRI SURESH KUMAR
BOKAJAN :

SHRI U SREENIVASAN
DU ATAN

SHRYL KN BHATT
NAMRUY

SHICL DK DWIVEDY
DOOM DOMA

SHRI B VIJAYA VERMA
DIMAPUR

SHRI E ANANTHAN"
KUMBHIGRAM

SHRI M KRISHNA MOHAN
LANJING NO2 IMPHAL

_SHRI PC MAHMAPATRA
DHOLCHERRA :

SHRI V SHIVAJT
NO.1 SILCHAR

SHRI DR YADAV
KRIMGANJ

SHRI EM REDDY
PANTISAGAR

Sh 8SM Garg
Alzwal

Shri RG Das
Zakhama
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KENDRIYA VIDYALAYA SANGATHAN'
(ESTT-1 SECTION)

W)

vV SIVA;f;

F.7-712002-KVS(Esti.])

&

1S-INSTITUTIONAL AR,
SUAHELED JIET SINGIH MARCG,
NEW DELIE =17 001 6,

Dated: 28 .6.2004.

~ORDER

OFEICE

basis, approval of the compelent aut

depuluiion perivd in respeci of it

ordersachichever is onrlior e indicated o

Interms of the offer of appointment 1o the post of Principal on deputation
authority is hereby conveyed for extension of
Jotivwing Frincipuls of Kendriya Fidyaluyus, wity
have been working on deputation basis. for a period

of'one more vear or till further
: ! ) g

onincl parli-. 3 P
Samst eacn;

S.Mo. iMzme of the Principal ;K\./ where working  IDate upto whic :
N . y ) . 1
i ! iperiod of deputation |
| I lextended :
~a T emad AN Nt i\/om [N P ! N AR AANE f
vt '\)illh NG Ot ivyrQd |V\JIV, IVCIBJJUI ’ LU U, £ UV !
02 1Sh. Hemant Upadhavay IAdra | 29.06.2005 |
02 lsh A Trinatni ITucs | . 24082008 :
04 iSh. C.M. Kurup .- IKoraput 1 - ¥76466-2005 5
05 iSh Ravindra Prakach iQikar ! 0207 2005 i
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U8 1Sh.U.S. Neg !Nangal Bhur | 2/.6.2005 :
10 ISmt Kiran Baiz IDQN Shikar E 27.6.2008 |
4 [ — e s em . [PSS N 1 o~ e I3
T jOrR.K. Poonia iRajauri | U3.7.2005 !
12 IShS M Garg iRar Rarpily ‘l 29 6 2005 |
T R R T - T TS AR A LT e L
SN L TURRG NGO e e ST LI TURE 9.V vy !
14 ISh.M.N.Sreckumar IINS Valsura 238.6.2005 |
A8 IQmat dnlan Camm et T My Ao I T
LA IV I U NS TUr v !ul\ut./\.ll

16 |Sh.E.Ananthan
V7 ISh V. Shivai

IL(arirﬁm 12!l
geafimaunt

i
{
—— !
|Siichar |
[
}

26.6.2005
Y S P S U= ; [ ! A~ A~ i
1o _ 190112, C.ivighizpziia thoichiene ) : £9.6.2605 -
19 ISh.D R Yadav . HKumbhigram ! 28 62005 ;
AT AT AT i ) R T T T e RS ATAANAR
IAav N2LLOUICSH ALV 0/\:!;!)‘ (_)Huj ' L ULAuUUuY
21 1Sh.D.K.Owed LDuinzn f 26.6.2005
S2_iShMMehat T temin e 28.£.2005
23 SN.K. Srnnvasan Coomaooms 03.7.2003
1A ’.‘_;!|“f\./n_}/..gjg}'!rgr_nnul.:u- | CRST AANARAIRTAIN
. . - * t N . A T .
12 G Des RALEITR : 24.7. 2005
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The terms & conditions of the offer of appointment of deputation to the post of

Principal remanin unoltered, ‘
¢
¢ e
(Rajvir Singh)

Dy Conpissioner(Pers)

~

Jor commissioner

&/
Individual concerned. (7

The Asstt. Commissioner. KI’S. RO concerned with the request (o maky

nronar endy in the SManl- Af thy iadivi Advial crsscnered e
prrpp e Cadlynaln LRE QLS00 of Lhe wndividual concan

red with proper attestation
imimediviely und uisu reguiaie his incremeni ay per ruies,
The Chairman. VMC of Kendriva Vidvalava concerned,
The Education Officer (Vig), VS (HO), New Delhi.
wfice order fiie,

~e



No. F.7-07/

of Principa
-authority is
period in
Vidyalayas
period of
earlier as i

’

- R

Loroxtwr ) .

Kendriya vidyalaya Sangatpgn Nﬁ’
(Estt.I Section) 'b

18, Institutional Area,
Shahid Jeet Singh Marg,
New Delhi -110016

2002.KVS(Estt.1) bated;-  7/7/Q003

OFFICE ORDER

"In terms of the offer of appointment .to the post
1 on deputation basis +approval of the competent

hereby conveyed for extension of deputation
respect of the following Principals of Kendriya
who have been working on deputation basis, for a
one more year or till further orders whichever is
ndicated against each; -

—-ﬂ———_——-.—-._——-.——_——“—-i-——-—-—.;——-———u—:_&——:-:——::

Silchar Regqion

05.

06.

07,

Shri S.G.Shroti 15.7.2004.
Rangapahar .
Sh.Suresh Singh 27.6.2004.
Panchgram

(Under order of transfer to No.2 Army Bhuj)
Shri K.Sreenivassan 08.7.2004.
ARC Dumdooma .

Shri K.N.Bhatt 28.6.2004.
Namrup

Shri'D.K.Dwivedi 26.6.2004.
Duliajan

Sh.B.Vijaya Verma 09.7.2004.
Tuli :

Shri'E.Ananthan . 29.6.2004.
Kumbhigram

08.

09.
10"

11.

(Under order.oﬁitransfer to Silchaf)

Sh.M.Krishna Mohan 29.6.2004
No.2 Imphal

-Sh:P.C:Mahapatra 25.6.2004.
Dholchera : '

Shri V.shivaji / 26.6.2004.
No.1 Silchar

(Under order of transfer to Karimganj)

shri DR Yadav | 28.6.2004.
Karimganj
(Under order of transfer to Kumbhigram)
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13.

1e.

02.

appointment

unaltered.

017

02.

06.

22
Shri R.G.pas = 24.7.2004,
Zakhama
Shri S.Sarangi 28.7.2004 .

ONGC Agartala

Shri PC Ratha 02.7.2004.
Kunjaban,Agartala

Shri A.K.Dixit 31.7.2004 .
ONGC Sibsagar
(Under order of itransfer to Bakloh)

Shri S.P.John 27.6.2004.
Tinsukia

Sh.K.N.Roy Choudhay 04.7.2004.
Dinjan

(under order of transfer to No.1l Jamnagar)

Shri G.P.Saini 04.7.2004.
ONGC Nazira

Sh.Sudhakar Singh 25.7.2004.
Dimapur

(Under crder of transfer to BHU Varanasi)

The terms and conditions of the offer of
of deputation to the post of Principal remain

=) 4,

( Rajvir Singh)
Deputy Commissioner(Pers)
for Commissioner.

Copy to:-
Individual concerned.

Asstt Commissioner, KVs, Regional office, Silchar
with the request to make proper entry in the
service book of the individual concerned with
proper attestion immediately and also regulate
his increment as per rules.

Chairman, VMC of Kendriya Vidyalaya concerned.

Education Officer(Vvig).

Assistant Commissioner, KVS, RO, Ahmedabad/ Jammu
/Patna for favourof information.

Office Order File.
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CANNEXWUEE

Es1t.5112/2000-

an shaient of Indla, Minisiy of Home I\(l:\h-'

Ohu.qguflhe Director of Consus
V' Gperations, Kerala

'mlm' et in stale i Gonnee: lmnwnl )Ul
(‘m g 1.»1 n m-rlml at ano yenr itiaily, bul fikaly 10 bo continned thereaiter.
|{|.m ftthar oulers by tanstor on deputation basis wvler o Divectorate of
Opoetations, Ko, Thirwvananthapuiam -22 from arnonast suitable
|f ContrtfSI/UT Govt, depariinents acconling to thals nligiiti
s monlipned bolow.

ol e Fost Seate of Pay tlo. of fosls
. mopinsml o

hos filked

Elinilsility
condiliuns

Oy

0-4i5- 3 (01) OHlvzianls oot ¢S ontials

€0+ G0-2200 . St wegnneols
halding analoaoes
poasts

. {1} Mikttn Seliont

stanedard pasand

rachguised schgol.

Pren

The pay of & uh-cll-(l offichals witt bo ragulatod with the Instructions contained in

tha Dopit, of Persaunal and Tiaining OM Mo 2017/57 SEst{lant 1) datod

200480 s anended fiom timn 1o time,

Appications of offisiads who eligihler poed wit

preintment by ansfes on deputation basty and iofieved iy oly after snfea.

lin may he forveded in prescriberd [ratorma’ as por Annaxure-l along with

thelr Vigitanes, Clearanee Certiticate €0 a3 to reach this Uirectorate within G

vireke fiom U dntn of publeation of iz adver lisement in Cmmw/umnl Hersrs,

Th officials vawvolwstaor for the abuvn post 2 nol b pormitted 10 withdraw

hede namn Iater”

1 Moo :

It nf {4ith ¢
sational aued otz Quabfiention s

4. Dalo of Entry nito Govenment Savico :

5. Designation of thea post held nt pmasont ;

G. Date'tiom vhich tha prasant post Is hoid on rogalar basis :

7.Whathon Dorngean st/ Quinsi pmuumm|llfnmxmmvy

1. Vit

AHNEXUNEA

4, CUNT RTINS ln lhn st u
b, 1200

HARU LD

Pesind Sealn Elatiain of wirwk
Pazthokd  From to of pay dona in details
Oaty” T T -

Cerlificate to by glven by the Head of Otfice ol the Appllcant
1N s eortitin this o paddicntaes fuaishad by tha ollicials an conant,
o lilod 1hat 10 disciplinary enso is pending o contamptated against g
T o] R il
it et hofatue fa-cloar from vigitande anglo, MEAD OF QFHICE
v 04016 12000

Inilwny Recruiliment Bo:

Aretth batigads, © eahqel

No. RIINSCICHE006/049
Deetating the weltten exantnation 1eanit of App. Janler Fagineer (0. ay)
Ho. 041 condurted iy Rallvsay ectullinentitand,
0,200,
it einton wheo hien puovaemanely gunlifion] lu Hpor anegttern on
ta) by Aho Hiodlerny Diavanitinesd Bonged, e e b
st of App b s (V) Grteoene ,':r- oo o
l mpdymant Hotiz o to, 0409 arn listed l-"ivv“l
Itefl Hhmhers < 29

11341540 11510440 115485
11341994 520295 Tingonnz
11342005 11520576 11820072
11342100 $1540043 - 11520047
113421910 l |5401.17:1 1unan
11342327 541109

11342722 II H4 1316
11342745 115414209
| Tola : Twvenly tine conditntes
N' i cosditted tating the abovh roll numbees a1 geraiied o aitane) e
o of (he fay Flrciuttinent Renad, Secanedeabad on 08,10 2030 e ve
(u Sty o] l'r\u i enttibeates in s 11 aof Hoir quatifinatiang, o of birth
£ tntavnnt tecnsts montinnnd in B individn) ing
d iy sont soparately, Thn It bedanipt B !
gren e by ovecenguined to presfice sl sy
sents ol o timo of vesification of cariloates
e Iv"‘ I‘nr‘u I‘w nin |:Il‘p.“nnq Iho nhove I""ﬂl o Raytveny

| RRA{S

e fap

o i Terden.

dinchinign ¢

1l 2t and

aeat 1
CUILRIIEV

Chrinnnn
Ratlyray Fecritment Duard
Sacundarabad

ting to Lo conmitin ter ap- /

fRAUHAIE
;{ﬁg.d"ﬁ )

MR HININGIENG

cul L.Lm\ s Cl‘\M (,owrl:d n g
"r"r' ')”M_"n”lll"ll(] b3 ["ﬂ",'"‘.
e

(K
toedusli gl poodo i
¥ linitbily.y,

fons femen e collec et pessonatly
3 4 tamped vavelops . Hocfet Ay
CUE - CAD Training Contre) R 14361107 14)5
Tear Wb atin Paitiay Staten), THAGAL, CHEY
Canall; eadtcamdden, et

) (%)! |n|)lnynmnl Mown 1 .. 24 Hnw-mln-. ,'nnn

!~NHHIY1’\ VlDY/\LAYl-\ SANGATHAN
" NOTICE

fnu,n"’l.mn‘. e u-.nu 1o gropating tho panels 1o fillup W poats of Pilncipals I Kendriya Vidyatayas in the pay s
- by tanstn on deputalien basis from amengst thosn sorving tha CantealiBiatesSomi €
Ao and CRGE, affiliteds 2 Srhaola and also’ for diract rociuiimont o 11 up the t:
3 0 SCAT fulliimg b fallavdieg eoaditiong,

Agn : Shoted pal excand H0 yoars on the st datn of incelpl of the ﬂr-hcnllnn {Rolaxatdn tor .~L/'-lll)l‘l 1Dine
Oolanco PassopnaliGovt, ~srvinle and smployans of K V.8) aa par rulos,

Exsentlal Quatiilealions ; :

<.,§

f-ultin-vl-vnl"
vacangies of §

i} Alleact 204 Class Macters Qegrea (45% matks wul above conslristed as equivalent) in Msthatnatics,
Choasiatry, | Zool fotany, English, Hindl, Sanskit, thalory, Geography, Conunorco/Ecanoinicafi'olilicat
Computan SciancetBhysient Ediyeationfusic/or Fine Arts,

(it} A Dagrea or Fost Graduate DegreeMiploma i teaching/Education.

{iii) A'J»n,.l 10 yonis nf|~f~w‘nm in Educationat Institutions Including atloast 07 yaaus teaching axpotionce at Genioe
Secondary of Highat lezels in taconnised inctilutiona and aiint of 03 yaate axporl in adueationnt adk
Expedencs by Educationsd adminztiation 12 dnbined na under ¢

) As Frincipat eastimaniog ol a High Schooll tigher Secondity Sehoulintor Lonnu'\lvhmwv f?oﬂr“v- [s11}

histration,

(b) An Vica l‘um.zy W of = Highet Secondary Schoclinter Ceflego/Dagian Collagooad of Deptt I a Dotran ietenn:
Unksorsity Teachmes linitdog Colloan; O

() As Houza Liaeat n Bubdiz/Sainik Schionl or az Otlicor s Army Edueation Corps; OR
() Az a Vico-Principal in n Kondilya Vidyalaya for 03 yorz or moto: OR
{0} Az Vico Principnd nnd/or I'GT Iy Kandhiya Vidyatayag for alieast 15 yonrs; on

(1} Az Vice-i*tineipl arelor as PGT In Kr-ndny« Vidyatayas lor afleast 10 yonvs in easn of thosa wha have passed tho

/Canatinent Cximtnating O

(4) As ¥huddng ef Hostot Inons ey Vidyataya,

U""'l !'VI" M

{i) Worktg knowtnciys of Hindi and Englich.

{ii) Exgotience in vrgmmizing Grnas and Sports and (,o wicular activities. .
tiols : 4o caso gullicient nunaiar of SC/ST coandidatna ara nol forthcoming for (illing backlog var 'nmh
authonity can cengitlor 1etiecing adminigi ative nxunllnnco to lha foliowing axtent : .

Aucationn expetionca ncluding 03 years tnnchizig erpaiinnco at Sentor Soconcary o1 §ilihar lnvol in ror:
epotienca in ethieatinnal sininiztiation, In coan of axialing Foat Grawena |
a2 belnnging 1o SCIST egumnmlly who hava saivdetod 10 yours of ahwlrn ns 1
adinintstintive expetlence vill bo tolaxed. altogottior,

the compatont

Faincipals in 10
Vico-Brincipal toquined
How 1o apply
Apptieatons cempdnta in Wl tezpoct nz por protornin ulvnu fn tha Ahntoxuta ateng with attnstad caping ot cottilicatas, maek.
anet Ihrsoin, one ol adbasgsoed poat card nnd Domand Dralt of fa, 2007 (Rupeaa two hundiod onty) o
ey evane ef ot s Vistendigan Senepethinn, T Detlil-dhoald o antamitted, In llup" e, 10 e Adabainnt Cotandasione:
{Adnn ), Koy Yebpalapn Sonathan, 14, Dy muum,m Aran, Shishiopd Jool. Shagh By, Dar Drdll- it 10,
Arplications nenty ty st i the poscribied profatni, on white papor only, on ono sidn of i papor in oot '
aoe (i size of popeg shoutd ba that of tanleap sizn (21 %30 cms) aro accoptablo. Candicttes sarvine in o
recompised nbttieniiganizaticedAutonomans body or Cantial/Slate Govt. and CDSE afiiliatad +2 Schools asi )
Tiwough Propor Channel Applications hrotigh’ propes ehannet will o aulnrhlnnd. only I thay e 1nchived within o
weeoys allar tho st Howevar, candidates should seid i advanca copy (atong with the Dewand Dialt of 115, 200/)
12 reach Assisial Cominissionnr (Adimn.) al e ahove mentioned qddm::::, betorn tha 1ost date, Thase
sofieations will e considered provisionally subject lothe condilion that the applications through prepar channe!
reenivast vl bro weeks after tha fnst dale, SCIST/C-sovicaman/Physleally- Handicapped nro exampled fiam paymnat
‘ot Fon Thn Ex.amvicenton candidatas who have alieady jolnad tho Govt. job are not entitled for fun'coticession, Foo paid
e Cashy, Crosard Chsquns Money Orders wilt not-ha accepled undar any eheumstancas,

LAST UALE FQII I T OF APPLICATIONS IS 15101 UE (‘EMUEI‘I 2000.

Inatretinge 1o the candidalag ¢

) Bl et

=henlz innn

nrontind e tiohs nte (hn mummun and mnm pos'n"lou ol tho sama daos not entitle a e
sitten dostiudervievs, The K V.S, tiny :-l It chzetition to Ioted o watiftan 10s(, and calt the cand;

- of inmit position In the examination. The daectzion of the V.5, in ia seqard shall Lo final ony
'r*n(.n will b nn(m tainad lu lll|" rognrd

o b alleed g

Hiong ot indedcloviny fur

BHlee 3 b
tine ta polensnlln .-ml,lm-nu 1 |lnpu|nllnn hrﬂ'xlq S0 robaldngg ey ot o .
gt attegn bt o fivay yoetg s Sl w il b et by e gl lnstiustinng of Y Clivsatnient of
ar T VG aeservea i Hghd ts repshivn thae sotviea of n dopatattont sl at any tion uven b
s e appravesd o il s petiod, depeiding apon heli petformancn, without uasiquu\l'NJ.W Haons,
ceperttaent andeputden iz will not contar any sinlit, on tha enndidate, for patmanont abaoslion In he KV
hegn

Hnl':v:

Lo any

() Applicimens I it tecotzod in duplicate shall in 1ojoctond,
1} neomplote appticalions shall be rejectod,

Tha dte of aligititity in ol respocts shall bo Hin last dafa tor submisaton of Um application,
) Ho connzpondance I iz regaid shall 10 et tinocd,

KENDRIYA VIDYALAYA SAIVGATHAN
AUPLICATION FORIHE POSTOF, PHINCIPAL

{to N FILLED I B THE CAHDIDATE 11 HISHEN OWHN HANDWIITING)
NELATID BRART DUMOER _OMED

FOring,

ETHEN PELONGS O SCHEDULED CARIR/
SOHEDULED TRREO THEN DPACKWARID CLARY |
PHYGICALLY PANDICATPEINEX SEnY A

the (,cm(-nlﬂn' Ffonthedity -Iu,nhl tio nnclo'n(l)

voonarn e e e e e e
UH CABLIAL LE T 1ENS ) Ao bt ety
2. SEX- . SR e paaspont tize
T T - Photograph
CIWRTE A I LAALE AMD F I FEMALE Fonm 12 fintin 10

3 FATHERSHMGIALYS HAE |
{0 CAPITAL LIV EERS)

4 DAIE OF (i —
(BOTH IM FIGUINES AHD 11 WORDS)

bo tejaciod
vilthem photo

(1M CHRISTIAN ERA)

AGE AT ON [ YEANS MOMTHS

6. POSIAL ARG (U] CAPLIAL

LTIENS)

(1) Fotonnent

(b} Prosent Ardkdioss

PIN°CODE

Continund on page 21
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Central Administrative Tribunal

- 7,JAN2005

wargret swralE
Guwahsti Banch

- .
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH - GUWAHATI

0.A No.290/2004

IN THE MATTER OF:

V Sivaii
~__ Applicant
-VERSU S~

The Union of India & others

Respondents

Written Statement filed by the

Respondents No.2 & 3:

I, Sri U.N Khawarey, the Assistant Com~
missioner, Kendriya Vidyalaya Sangathan, Regional
Office, Guwahati, on being authorised to file this
written statement do hereby solemnly affirm and file
the written statement on behalf of Respondents No.2

‘and 3 as under:~-

. That the respondents have been served with a

copy of the Original Application and on being

'supplied with comments from the Head-quarters this
{reply has been submitted on behalf of the

respondents.
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2). That the deponent states the allegations' /

averments which are not borne out by records are
denied and not admitted. Any averments / allegations

which are not specifically admitted hereinafter are

deemed to be denied.

3). That the deponent begs to apprise that the
grievance of the applicant is that by issuing the

“order of cancellation of appointment and their

repatriation to the substantive post their right have
been violated, whereas the applicant has no right to
submit that any of their right have been violated
inasmuch as in the advertisement it is clearly

mentioned that the term of deputation shall be for a

 period of one year extendable from year to year upto

a maximum period of five years and will be governed
by the existing instructions of the Government of
India relating to deputation and that the Kendriya
Vidyalaya Sangathan deserves the right to repatriate
the deputationist at any point of time even before

completion of the approved deputation period without

assigning any reason.

4). That with regard to the statements made in
paragraphs 6.A and 6.D, the respondent states that

these are matter of records and does not submit any

comment.

3). That with regard to the statements made in
paragraphs 6.B and 6.C the respondent denies the

correctness of the same for, the decision of the

Contd... ..,



Chairman in cancelling the appointment made on

deputation basis is lawful.

Had the applicants been appointed as per
Rule of the Kendriya Vidyalaya Sangathan, then there
was no need for the Kendriya Vidyalaya Sangathan to
take action in the manner it has taken now. To allow
the applicant to continue in the post would mean to
giving a go~bye to all the Constitutional provisions
- and the Kendriya Vidyalaya Sangathan would remain a
silent spectator by suppressing the legitimate rights
of those persons who were eligible for being either
promoted or recruited as Principals. It is submitted
that the then Commissioner who happened to be the
appointing authority appointed Principals on
deputation basis on year to vear basis.
. Simultaneously, the then Commissioner was approving
clubbing of all the posts earmarked for General and
OBC / other reserved category and went on appointing
Principals on regular basis who were working on
- deputation, although no such provisions were not made
- in the recruitment Rule for the post of Principal. In
all, wuptil now, there are 140 candidates whose
appointments have been regularised aqainst the Rules
and as many as 187 persons working on deputation
- basis as Principals in various Kendriya Vidyalayas.
. These persons (Regularised as well as on Deputation)
are occupying the posts meant for the reserved as

well as general category candidates. The

. Commissioner’s power to appoint Principals in the

manner decided by the BOG was not followed strictly

'resulting in injustice to persons belonging to

Condd... ..
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reserved / general category. The appointments made by
the then Commissioner cannot stand the scrutiny of
law inasmuch as their has been a flagrant violation
of Constitutional provisions vis-a-vis  persons
belonging to reserved / general category who could
not gather opportunity to compete for the post of
Principal. Even the Hon’ble Supreme Court’s Judgment
on reservation has not been followed while operating
the recruitment ' Rules thereby depriving the
legitimate right of persons in the reserved category
from getting appointed as Principals ever since the
then Commissioner = started regularising the
deputationists as Principals who were initially

appointed for a fixed tenure.

6). That with regard to the grounds set forth in
the application in paragraph VII, the deponent
submits that these grounds are ill founded and no
legs to stand to support the claim of the applicant
for the irregularities and illegalities as mentioned
in above paragraph being conmitted in appointing the
applicant in the . initial, it has violated the

provisions as under:

I. | Direct recruitment gquotas of ST/ sc/ OBC
categories have been utilized by the deputationist’s
incidentally, reservation rules are not applicable
when the posts are filled wup with by way of
deputation. Similarly, promotion quotas of all
candidates have been utilized by deputationist.
Deputationists for such period frustrated the very

purpose of reservation Rules.

Contd......




II. By denying the opportunity of competing for
ﬁhe post of Principal to the general public, the

Constitutional Provisions have been violated.

_ Therefore, from the above it is seen that no
faction contrary to law has been taken by the
:respondent and the actions have been taken in
‘accordance with the Constitutional provisions and
‘further more the applicants have no vested rights
-conferred upon them to seek quashing of the order
dated 18-11-2004 and in the circumstances it is
- submitted that the applicant have not made out any

“case for interference by this Hon’ble Tribunal.

it is further submitted that, as submitted
above there were irregularities committed by the then
" Commissioner, the present Commissioner referred the
matter to the Chairman for taking a decision although
. the Commissionei himself had pointed‘ out the
following steps to rectify the same and details that
; was put forward by the Commissioher in this regard

are as follows:

“Considering this blatant violations in the
recruitment rules for the posts of Principals the
following policy decisions are proposed to rectify

the situation:

i. . The order of appointment issued to the
Principal on deputation for regularising theix
service as Principals while working on deputation may

be cancelled.

Cond... ...
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ii. All the deputationist working as Principal
may be repatriated to their parent cadre.

iii. Recruitment Rules for Principals may be

amended providing for 45% gquailing marks in Master
Degree in case of direct recruitment and in case of
promotees minimum 1 year qualifying service as Vice
Principal in the Kendriya Vidyalaya for promotion to

the post of Principal.

iv. Special Recruitment drive may be made for S5C
and ST to fill up the backlog vacancies followed by
the general recruitment for all categories to fill up

the remaining vacancies”.

Thereafter, on getting the direction from
the Chairman, the Commissioner proceeded to issue the
order dated 18-11-2004. A reading of the order dated
18-11-2004 itself makes it clear that  the
Commissioner had applied his mind and it is only the

applicant who are twisting the facts.

As submitted in the preceding paragraphs,
the chairman, KVS who is duty bound to implement the
decisions of the BOG has after going through the
records took a decision in the manner resulting the
issuance of the order dated 18-11-2004. This order
had not been issued in violation of any principles of
natural justice but to protect the constitutional
provisions. It is further submitted that the orders

has not been issued by way of punishment but the same

Contd... ...
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has been passed for, their appointments as Principals
when effected by contravening the rules. It is
submitted that the order dated 18-1.1-2004 in not
primitive in nature inas'much‘ as the applicént's

original position has been restored and therefore

- question of civil rights having been violated does

not arise.

It is most specifically submitted that since

- there is no right for the applicant to continue as

Principal on deputation and his further continuance

would have harmed the interest of the organisation,

it was the high time that a decisicn was taken in

this regard to review the appointment made. Had the

. appointment were made in accordance with rule no
- review would have taken place and therefore it cannoct
-be  stated that the order dated 18-11-2004

repatriating the applicant is illegal. It is further

submitted that no prejudice 1is caused to the
- applicant and even if the principle of natural
‘justice were to be followed the result would have
"been same inasmuch as appreciating the rule of
‘deputation the applicant would not have got any right

‘to continue in the post.

8). In view of the above it is submitted that
-there is noc merit in the O.A and the 0.A is liable to

be dismissed with cost, it is also prayed that in

view of the above the interim order passed by this

‘Hon’ble Tribunal may be vacated.

VERIFICATION......Page/8

Contd... ...



AFEIDAVITNorosy cabim

I Shri Uday Narayan Khawarey, Son of Shri Jagat
Narayan Khawarey, aged about 44 years, presently working
as Assistant Commissioner in the Regional Office of Kendriya
Vidyalaya Sangathan, Maligaon, Guwahati, do hereby
solemnly affirm and declare as follows:

1. That I am the Assistant Commissionsr of the Kendriya

Vidyalaya Sangathan, Maligaon, Guwahati, as such I am ‘
acquainted with the facts and circumstances of the case. By /
virtue of my office I am competent to swear this affidavit,

2. That the statements made in this affidavit and in the
accempanying application in paragraph 1,2, 3, 4 4 are true
to my knowledge, those made in paragraphs
being matter of records are true to my information derived

therefrom. Annexures are true copies of the

originals and groups urged are as per the legal advice.

And 1 sign this affidavit on this the L th day of JOLMA/-‘«I
Getober, 2005 at Guwahati,

Identified by \nForgyr Rawgan WWT

DEPONENT

Advocate’s Clerk.
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) . INTHE CENTRAL ADMINISTRATIVE TRIBUNAL
A GUWAHATI BENCH - GUWAHATI 3
| | 0.ANOZJDOF 2004 g
, ! MISC. CASENO. /2004
Between s
V. SHIVAJI -
- Applicant
' AND

The Kendriya Vidyalaya Sangathan and others

| Respondents

REJOINDER FILED BY THE APPLICANT HEREIN

I, Shri V Shivaji , S/O Shri Venkat Raman , aged about 43 years, Principal, KV-
Karimganj (Assam) do hereby solemnly and sincerely affirm and state as follows:
1. Tam the applicant herein and as such well acquainted with the facts of the case. 1
submit that I have read the reply statement filed by the respondents herein and
having understood the contents, do hereby deny all the material allegations, save

those that are specifically hereunder. -

2. The applicant begs to state that the entire reply statement is filed on a presumption
that the applicant was initially engaged as Deputationist due to non-availability of
suitable candidates for the direct recruitment and promotion. At this outset it is -
important to have a glance at the recruitment rules for the post of Principal. The

. deponent states that 66.2/3% is by direct recruitment on the basis of All India
advertisement and 33.1/3% by promotion. The applicant falls under the category
of 66.2/3% direct recruitment. It is a precondition to advertise for direct
recruitment and only in the event suitable candidates are not available by
following such procedure, the respondent Sangathan can opt for filling up the

) vacancies on Deputation basis. No suitable answer has come up from the
respondents as to what are the efforts made by them for obtaining regular direct
recruitment candidates before they opted for the procedure of drawing candidates

. by way of Deputation. No details or statistics are forthcoming from the reading of
the reply statement filed by the respondents. The respondents, had they followed

‘the procedure properly they woixld have definitely given the details and in the
absence of such details an adverse inference need to be drawn that no such
‘procedure has been followed and therefore, this Hon’ble Tribunal ought to lift the
veil to see thé mischievous intentions of the respondents in trying to
repatriate/downgrade the posts of the applicants for no fault of theirs. Even as

- per the amended recruitment rules, an effort is to be made for direct recruitment
before opting for filling up the vacancies by way of Deputation. The applicant

' states that no effort has been made byA the respondents to fill up the vacancies by

way of direct recruitment before opting for Deputation.
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Applicant begs to state that a perusal of Appendix-12 of the Accounts Code for
the Kendriya Vidyalaya clearly indicates that the term Deputation/Foreign Service
can be used only in the event of appointments made in public interest outside the
normal field of deployment (i) on a temporary transfer basis to other Central
Government Departments and State Governments and (ii) on temporary transfer
on foreign service to bodies (incorporated or not) wholly or substantially owned
or controlled by Government and organizations like Municipalities, Universities
etc. The applicant is borne on the records of KVS as PGTs prior to his selection
as Principal and even as Principal he is borne on the records of KVS. As such
there is no element of Deputation in the selection of the applicant and hence by no
stretch of imagination, his selection can be termed as Deputation. As already
submitted an effort must be made by the respondents to appoint Principals by way
of direct recruitment prior to appoint Principals on Deputation basis and hence the

applicant reiterates that the selection of the applicant is a Direct Recruitment and
the term DEPUTATION is a MISNOMER and MISCHEVIOUS.

In the year 2002, the KVS authorities issued instructions to the Asstt.

Commissioners of the Regional Offices not to forward the applications of the
Principals outside KVS admitting that they are facing shortage of Principals. This

act of the respondents clearly indicates that the KVS had many vacancies of the

Principals and they needed the 'servi;:es of the applicants to run the schools. By

way of issuing such orders the respondents have deprived the applicant of an

opportunity outside KVS.
(A copy of the instructions is annexed hereto and marked as @an-ﬁ)

The respondents have not offered promotion by applying the rule of pro forma
promotion to any Principal working on so called Deputation basis who have fallen
in the zone of Promotion from the post of PGT to Vice Principal from the year
2000 to 2004, which clearly indicates that the KVS has treated all these

appointment on regular basis.

The applicant begs to state that the respondent KVS being an instrumentality of

‘State under Article 12 of the Constitution of India should act more responsibly

respecting the Fundamental Rights and Principles of natural justice. In the instant
case, having recruited the applicant, the respondents did not even feel the
necessity of issuing a notice disclosing the intentions to cancel the appointment of
the applicant as Principal and they maké a self serving statement that the
cancellation of appointment of the Principals by proceedings dated 18-11-2004 is
not by way of any disciplinary proceedings as the same is only to correct the

mistake committed by the department. The deponent states that such a statement

\(aw \AN4'e
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by the respondents indicates the irresponsible and arbitrary attitude they have

towards their employees in utter disregard of all the rights available to them. The

~ statement submitted by the respondents that the constitutional provisions have

" been violated as the general public was denied of the opportunity of competing

for the post of Principal does not hold good because the applicant was selected
through open advertisement inviting applications from all eligible candidates
belonging to all category.

~

. It is not out of place that the respondents failed to explain as to the reasons

existing for cancellation of the appointments in such haste in utter disregard to the
Constitutional Rights as well as the Principles of natural justice. In the process,
the respondents are committing a blunder of canceling the duly selected Principals
by directing them to handover the charge by making adhoc arrangements, by
directing them to handover the charge to the Vice Principals/Senior most PGTs.

The respondents failed to explain as to how such an arrangement would correct

the imbalance in the rule of reservation, which they allege had occurred by the

appointment of the applicants.

. The appiicant states that the respondents failed to explain as to how the Chairman

can over rule the decision taken by the Board of Governors in their 65" Meeting,
which was ratified, in the 66™ meeting. Further the respondents failed to explain
the .irregularity committed by the then Commissioner when he is only an
implementing authority and he has only implemented the decision of the Board of

Governors as approved by the Department of Personnel and Training

. Applicant states that the appointing authority for the post of Principals is the

Commissioner and the Chairman has no right to interfere when the Commissioner
was implementing the decisions of the BOG as Executive Head to ‘implement the
rules and regulations as decided by the BOG of the Sangathan. Under Article 15
of the Education Code for KVS, the Commissioner has got power to make
appointment to all posts at Head Quarters and Regional Qofﬁces as well as
Vidyalayas corresponding in status to Group-A excluding Asst. Commissioner
and above, on the recommendation of the Appointment Committee/DPC. The
deponent states that the Commissioner made the appointment of the applicant
pursuant to the minutes of the 65™ and 66™ Meetings of the Board of Governors
and only on the recommendation of the Appointment Committee/DPC and as
such there is no irregularity committed by the Commissioner, which warranted the
interference of the Chairman. The applicant is appointed after following the due
procedure prescribed for the selection and the applicant is also fully qualified fo
hold the post of the Principal and therefore, the interference of the Chairman is
uncalled for and unwarranted. The applicant states that when the Commissioner
only implemented the decision of the BOG, the Chairman has no authority to

direct the Commissioner to nullify the resolutions of the BOG .

\( sy
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10. The applicant begs to state that the statements of the respondents that there is no

1.

12.

13.

provision for regularizing the deputationist against the regular vacancies without
following the recruitment rules is a mischievous and misleading statement
intended only to disguise the malafide actions of the respondents in ‘repétriating
the services of the applicant as PGT without even following the basic minimum
principles of natural justice and the protections available to them under the service
rules as well as the Constitution of India. It is not out of place that the applicant
was not recruited without following any recruitment rules and it is respectfully
submitted that the ‘applicant is fully qualified and selected only pursuant to the

procedure followed for direct recruitment.

The applicant begs to state that the entire procedure followed for recruiting the
applicant is the procedure that is to be adopted for direct recruitment, as is evident
from the fact that the ‘procedure adopted for the direct recruitment of the
SC/ST/OBC:s is the same as that is followed for the selection of the applicant. In
fact the applicant as well as the reserved category candidates haﬁfe gone" through
the same procedur;e for their selection and there is no difference. For instance a
written,_ test was conducted followed by an interview, which constituted the
selection process for both the reserved category as well as the applicant who
belongs to the general category. The deponent respectfully states that though
mistakenly the respondents termed the selection of the applicant\ as by way of
Deputation, their intention all along is only-to select the applicants on Direct
recruitment basis since the procedure that is to be adopted is first to make an
attempt to secure candidates for direct recruitment, failing which by way of
deputation. When the respondents are not forthcoming with any information as to
the attempts made by them to procure Principals by wéy of direct recruitment, for
all practical purposes as well as per the intentions of the respondents, the

applicant was recruited as Direct recruitment Principal and they are estopped from

- taking a huge U turn and state that they were initially recruited as deputationists

and therefore, their regularization and absorption in the KVS is unsustainable.

It is pertinent to point out that the Chairman is not the Competent Authority as per
the Education Code and therefore, the Chairman cannot abrogate the powers that
are not vested in him and try to interfere and over rule the acts of the

Commissioner done pursuant to the decision of the Board of Governors.

Applicant states that the analysis of the reply statement filed by the respondents -

indicate that the decision to cancel the appointments of the applicant is taken in

view of the fact that there was a violation of the reserved quota system but the .

_respondents failed to furnish any statistics or any facts to prove their contention.

The bald and bare statements cannot be a justification for cancellation of the

appointments of the applicants. In fact the rule of reservation is followed as is

N Swivan
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evident from the notification calling for candidature wherein, it is categorically

mentioned that the backlog vacancies etc., of the reserved communities.

s,

16.

17

14. Applicant respectfully begs to state that in June 2001 the services of 84 Principals

" recruited through the same proceduré and qualification were regularized after

completion of one year in the post. In the month of June 2002 the services of only
20 Principals appointed in applicant’s batch were regularized and in the month of
June 2004 again the services of another 36 Principals of applicant’s batch leaving
26 Principals were regularized. The deponent is being repatriated as PGT whereas
other Principals selected through same procedure and qualification m the same

year and placed in the same panel have been absorbed as regular Principals.

Appl'icant begs to state that the respondents cannot be permitted to use the word
Deputation to their favour when for all practical purposes.I was selected as Direct
recruit Principals. Assuming but without admitting deponent states that when his
initial recruitment is for a tenufe of 5 years his continuation as Principals cannot

be termed as indefinite when not even the minimum tenure offered is allowed to

be completed. Moreover, there are no unfettered powers to cancel the deputation -

without assigning any valid reasons. The deputation can be concluded only
basing on the conduct, performance and achievements but not otherwise.
Therefore, even on this count the respondents miserably failed to make out a case

for the repatriation of the applicants. .

Applicant states that the intention of the respondents is always to treat the
recruitmeht of the applicant as Direct recruitment in letter and spirit as could be
seen from the fact that consequent to the selection of the applicant as Principal the
vacancies of the PGTs were filled up on regular basis. The said vacancies arose
as a result of the applicants being selected as Principals. Therefore, whatever may
be the terms used by the respondents, the process that was undertaken was only
for direct recruitment but not Deputation. Now the respondents cannot be
permitted to take advantage of the terminology used by them and term the

selection of applicant as only deputation but not direct recruitment.

Therefore, it is prayed that this Hon’ble Tribunal may be pleased to allow the

‘0.A. as prayed for and to pass such other or further orders as it deems just and

proper in the circumstances of the case or else the applicant herein will suffer

irreparable loss and injury.
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VERIFICATION

I, Shri V Shivaji , S/0 Shri Venkat Raman , aged about 43 years , by profession
service , resident of Karimganj (Assam), do hereby verify that I am the applicant in the
rejoinder. I am acquainted with the facts and circumstances of the case. I hereby verify
that statements made in paragraphs 1 to 17 are true to my knowledge and that I have not
suppressed any material facts.

And I set my hand in this venﬁcatlon today ............ SOOI 2005, at Gawahati.

A g\mm@
Signature

SO
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KENDRIYA VIDYALAYA SANGATHAN - @Ww ~A

I 18- INSTITUTIONAL AREA
L SHAHEED JELT SINGH MARG
ST ’ NEW DELHI - 110016

SO/BAKVS (Bsttdr) | ' Date: 09/10/2002

R‘r ! .
- i 'The'-'}\'géisté'xft'.Cinmissiqner,_
", «Kendriya Vidyalaya Sangathan,
. "l Regional Offices, -

(For Personal Attention)

SRR outzide the Sangathan.

n~"""" LN \"_. v, . ,
Ll §iMadag, o
. ...'.n-.l,',:'{'.‘.. A 4""-1‘. . .‘. PR . .
webo {‘am to draw your kind attention to the above noted subject and to say that in the recent past somg

.1 o Principals.of Kendriya Vidyalayas have applied for employment on deputation basis or as a dircct
- _reptuitgé outside the Sangathan in response to the open advertisement of the respective organisation,

DT : o
L :

02. .x It 'Ii.t;fpf‘tliegi_ in this behalf that the matter has been
jrules dnd also taking into the consideration of the facts the services of the Principals of Kendriya
o - sigy .1 ] . . - -

*' Vidyalayas are required for smooth functioning of the Vidyalayas so that the students who arc s

th'g_’-.Yidyglgya, should get the education in an uninterrupted manner.

tudying in

T e
T

3.5 “Af present the KV is tunning short of re
¢t “hérefore, it has been decided by the compele
S autside employment..
C A""L}'-.‘.l"" .

i I,'.f... ta

003 quired number of Principals to man the vacant posts and

nt authority not to allow the existing Principals 10 apply for

-+

o ,04 ; Tnmew of this fact all the Assistant Commissioners are advised, not to forward application from
. o thie Prinelpals for employment outside KV's. ‘ ,

i)' Thiis issues with fhle approval of the competent authority,

: “Yours 4aithfully,
. Sd/ .
¥ B . . (8. K. Talapatra)
R I TN AU L Sr. Administrative Officer (Extt.)
L Copytore . | |
Lo UEETT A dealing hands of Estt - 1F Section.
© v NG R Mise/2003/K VS(GRY Dated 14/02/2003
e E W T T _

‘e . Forwarded 'to_all Principals of Kendriya Vid
. peeéssary action., : :
", R S v T

yalayas under Guwahati Region foi information and

Sd/
(S. S. Sehrawat)
(Assistant Commissioner)

; " Subject- Fdnvarding of application in respect of Principals of Kendriya Vidyalaya for employment

examined at length under the provisions of
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